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'HIGH COWRT OF HIMCHAL PRADESH ‘z’f‘ji:’

o
No JHHC /A7 nq.:2(13>/78_____&_____
Dlmla-l, the December , 1981.

ST T ITAT ZC

In exercise cf the pdwers sonferrad by the
Proviso to Subesectirn (1) of Section 13 of the Code
-of Criminal Frocedure, 1973 (Act “o:2 of 1974}, and
all other powers.enabliqg it in this behalf the High
Court of Himachal Pradaesh, makes the following rules,

namely:-

Short title: 1. These rules may be called as "The Speeial
Judicial lagi strute;luallflcatlons(leachal
‘. Pfadesh)‘aules, 1n8elL,
- Commencement: 2, These éhall edme into forcéAfr;m the
. date of their publication in tﬁe Himachal
- R Rajpatra. f
Qualificaticns

for anpointment
.as “pecial

Judiclal , ’ '
Magistrates. = 3. A person shall not be qualified for
. i- o - anpointment as a Special Judicial Magistrate
R fof the First Class or of the Second Glass "
_ ~unless hei-
" | ga)“:'isior hes b en a District Magistrate or
B ; _ an Additional Dlstrlct Magistrate, er is
T . a Me mber of the Indian Admlnlsﬁrat1Ve
- Servlce, TR
(b) --has for a periéd of not less' than six
months exerc1sed the powers of a §ub~-
Dlvlslonal Magistrate, R
) (¢)  has for a period of not less than three
vears exercised the pawers of an Executive
Ty - _Magistraté and is also a Graduate of a
rec~;nized University, R
(d)  ho . ohtcinad a derree in Law from a
) . Crecnsuized University. ‘
4L Eyery “ﬁwuest by the Central or State
e Govérqméﬁ%_:o- txﬁ confer ant of p0uefs of i




I s | - . ._2...

Special Judicial Magistrate, shzll he

accompanied by a brief bio-data and the
ACR dossier of the perscn recomnended .
5, The high Court may, in special circumstances
and_in order to meet the exigencies of a
certain nlace or of a certain case, relax
any or all of the conditions prescribed

abova,

EY ORDER CF HOMN'ZLE THE CHIEF JWTICE A D

- C JUDGES .,
{;7 é‘;’l‘ sl
REGISTREN
High Court of Himachal Pradesh,
Endst, No. HHC/idmn.22 (13)/78- Dt s [ re 93’1
Copy forwarded to = ]
1» The Deputy Secretary (Home) Govt., of Himachal Pradesh

Simla-2 {with two spare coples cof the notif ication)
| _ for information and necessary action,

2. The Advocate General, Himachal “radesh, Simla.

3..The Secrgtary-cum-Lecal Rememheran¢er (Law) Govt,
of H,P. Simla-2.
. 8. The District & 505510ﬂ5/¥jd1tloﬁal District and
Sessions Judges in Himachal Pradesh,

5. ALT the Senior Subord inate deéeSASUbordinate Judges
' in Himachal Pradesh,

6, The Deputy Registrar (Juilclal) HP High Court,Simla, -
-7 w7, The Superintendent (Judicizl)Admh,) HP High Gourt,
| .. ! ® .8, The Editor IR (Himachsl Series) HP High Court,
) *""9,'The Liprarian HP High Court Simla {with ten spare copies)

10. The RegistrarsHigh Court of DBelhi and High Gourt’ of
Pynjabt and Harvana, for infa mtion nlease,

" 11. The Controller, Printing and Statignery H PJS.Vernment
Simla-4, for publication in tre H, P. Rajpatra,

_ 12, Guard File. j
T .. NN
‘ R { B,K. Sharma
- . . - Pe wuty Registrar {(JV.
- High Court of Hlmachal Pradesh.
S5imla,
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HEGE GORT OF fIMAG. AL Do) 15 AT 5:1LAs

No.i-{:{C/Admn.ZZ/(J-S)_/75)== Dated 20tn July, 1995
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Tn exercise of the poweIs conferred'by th
Prcviso to‘Subﬁsection‘(l) of Section 13 of the Code
of Criminal Procedure, 1575 (Act No. 2 of i974i.and all
other powers cnabling it in this hehalf Hon'ble the
Chief Justice and Judges &re pleasas 1o adé the following
Proviso in rule 4 of " The Special Judicial Magistrates
gqualifications (Himachal PrédeSh)-ﬁules,*l98l.
1. Thase ruleé may be called as ® The Special
Judicial Maglstrutes guzlifications (tiimachal pradeshy

Rules® (lst Amencment) 1565:~

2, These shall come Lnto force With immediate
ef fzct.
3- R‘Jle 4..‘..-.-

” i

Provided tb&t ingcase of I.[‘!.S. ck?'
probati  ners, the AQ. dossier 1S Yo St
not roquired to be accompained with/

made by the Gevte for conferment

of powers of Spccial-Judicial Magistrates,

BY CRLER OF HON® BLE: THE CHIER PUSTICE

AD JULGES.
_ I - i \_--\
( RoK, MAHATAN) {
‘ FEGIS TR AR
Endst ;= HHC/ADm 22(13) /78~ _ Dated 26271995
- A paete 1238

Gopy forwarded to ¢-

» The conmissioher—Cum=Secretary (Home) 12 the Govte

of Himachal Pracdesh Snimla with refcrence to his letter Lice
Home {B) (A) 2.1/94 dated 8,041995 for snformation ant necess.ny
acticne ' ' ‘

A pailent Care dpr Gyt o2 ley,
Y Yy _g-95 | -



;11 the Adcl, Registrars of this Bagistiny. .
The Leputy Secretorn’” (==~} Gowt. of Himachel
Fradesh Shimla for informztion andé necessary action.

The &2 wcate Gencral, gimachal Pradesh at Shimla..

The Secreialy--cum-Legal Boperber ancer (Law) Go .

of stimachal Pradesh Shiml a2y -

The District 3 Sessions Judges tdditlonal District
and. Sessions Jucges in -Himachal trazdesh,

A1l the Senior Sub Judgeséédditional CoJalie /SUb
Jucdyes in Himachal PraCes,

411 the Dy, Registrars/Assistent Reégistrars/
Marriage Counsellor/Secretaries/&ourt Secroiaries/
Readers/Private Secretaries/Superin fendents of this
RegisiTy. :

g, The Chict Librarian of this Regisiry.
10. The Ggntroller, printing and Stationery f.P.

shimla for fublication in the H,P. Rajpatra.

—_——
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- | (T8, HAHANTAY)

#¥B, 5.5 % | o Dy.-hegistrar (Rules)
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P HIGH GURT OF HINACIAL PRADESH AT SUINLA,

No,HHC /idmn,, 22(13) 78 Dated 4.8,95.
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IGENDUK
In the notification No, HHC/Admn,22{13)/78

dated 20%h July, 1995 regarding amendment add after

the words " accompamhed with " and kefore tine words

7 omnde by M the words " the reference " in the proviso

to Rule 4 of ® The Special Judicial Meylstrate qualifications

(Himachal pracesh) Rules, 198l,

BY CRLER

R,K., Manzjan
RTCLIS TH AL

ndst:e No, HC/AdmN,22(13)/78- Dated 11,8.99

7 -
Sopy forwarded to - [3(4‘[ 1}5,1;5/_3\4/8‘9‘[, , -
18191
1, The cammissioner -cumedecretary{tome) to ithe
Govt, of Himachal Fradesh Shimla with reference
to his let®or Mo. Home(B)(A) 2-1/94 dated
8,5,1995 for inrormation and necessary actiolie

2. A1l the Addl, Registrers cf this Rgg;stry.
3. The Dy. Secrotary(Home) Govts of Hore Shimla
for informeation and necessary action.
M. The Advocate Goneral, !limachal pradesh at Shimla,
Se The Secy. Cume~Legal Romenberancer (Liow) Guvt.
of iimachal fradesh Shimla=2,
He T: . District & Sessions Judges/Addl,District ena
Sassions Judges in Himachal Pradesh,
T A1l the Senior SubmJudgQ/Addl.C.J.M./wa Juddes
in Himachal ¥radesh,
e All the Dy,Rogistrars/assiccant Registrors/Mozsien -
| Counsellor/Sccrataries/Sour ¢ Sceretariesf vo)
| rrivate Secretaries/Superirtendents of t%islxaﬁiffv
. . . i . .
Q. Tiie Chief Librarian of this Rugigtry.
10, T Controller,pPrintine and Stdtiorery Hes, Soakvo

for publication in the H.ie Rijpatra,
nl\c
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